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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
IN
MISC. APPLICATION DISPOSED OF CASES NO. 120/2024
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DATED:
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Through M
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
IN
MISC. APPLICATION DISPOSED OF CASES NO. 120/2024
IN
ORIGINAL APPLICATION NO. 271/2024

IN THE MATTER OF: -
SUSHILTYAGT . - - - e APPLICANT
VERSUS

STATE OF UTTARAKHAND & ORS. ..eeee RESPONDENTS

RESPONSE AFFIDAVIT FILED ON BEHALF OF RESPONDENT
NO. 3 1.E. M/S SHIV BRICK SUPPLY

I, Arvind Kumar S/o Lt. Sh. Rajendra Singh R/o Jhabrera,
Pargana Manglore, Tehsil Roorkee, District Haridwar proprietor of
M /s Shiv Brick Supply aged about 64 yrsdo hereby solemnly and
declare as under: -

1. That the deponent is the Respondent no. 3 in the above noted
matter and as such well conversant with the facts and
circumstances of present case and competent to swear the
present affidavit.

2. That the present affidavit is filed in compliance of order dated
09.07.2025 passed by this Hon'ble Tribunal on the aspects
whether the respondent no. 3 i.e. The Brick Kiln has obtained

the requisite permissions and fulfills the siting criteria.

3. That currently, the Brick Kiln is not in operation.
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4. That
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the i

primary requirements

and permissions
taken/abided by the Respondent no. 3 for the lawful

operation of a brick kiln are as follows: -
a. Certificate of Permanent Registration dated 17.10.1998
issued by the Government of Uttaranchal, Directorate of

Industries. The copy of the same is annexed herewith as
Annexure-P1

b. Renewed Lease Agreement dated 22.11.2006. The copy of

the same is annexed herewith as Annexure-P2
c. License issued by Jila Panchayat, Haridwar to operate

Brick Kiln from 01.10.2023 to 30.09.2024. The copy of the

same is annexed herewith as Annexure-P3
d. The renewed Consolidated Consent to operate and

Authorization (CCA) for a period upto 31.03.2027. The
copy of the same is annexed herewith as Annexure-P4.
e. NOC from Department of Horticulture. The copy of the

same is annexed herewith as ANNEXURE-P5

f. The Environmental Clearance for Brick Earth Mining. The

copy of the same is annexed herewith as Annexure-P6
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S. Itis submitted that unjustifiably, the UKPCB has revoked the
CCA issued to the respondent no. 3 vide its letter dated
20.06.2025 only for reason that the Brick Kiln is not in
operation and no violation has been explained in the
aforesaid order. The copy of letter dated 20.06.2025 is
annexed herewith as ANNEXURE-P7.

6. It is submitted that the respondent no. 3 was operating the
said Brick kiln by fully complying with the provisions set forth
in the Notification dated 22nd February, 2022, issued by the
Ministry of Environment, Forest and Climate Change. The
reference is made of the Joint report of District Magistrate,
Haridwar and State Pollution Control Board, Joint Inspection
Report dated 13.12.2024 and Action Taken Report filed by
the UKPCB and DM, Haridwar before this Hon’ble Court. The
said documents are already part of the record.

7. It is submitted that the issues raised in the present complaint
dated 18.09.2023 have already been adjudicated in the OA
no. '783/2022 titled Ajay Kumar Versus Uttarakhand

Pollution Control Board & Ors filed against several Brick

kilns including the respondent no. 3 and in the compliance
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matter, the Board has also imposed an Environmentai
compensation of Rs. 10,43,250/- on the respondent no. 3
and on other Brick Kilns as well for the past violations. _
It is alao submitted that this Hon’ble Tribunal also made
directions to the State PCB to continuously monitor the
operation of the Brick Kilns. Hence, the same issues which
have already been adjudicated, decided may not be
entertained by this Hon’bie Tribunal again. Further, neither
the complainant nor the respondent no. 1 and 2 have been
able to indicate any violation is there is any on the part of the

respondent no. 3.

8. That my above statement is true and correct.

Hence, the present petition is liable to be
dismissed with cost for harassing the respondent no. 3

to fulfil their vested interest.
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& VE
Q.{i“\ RIFICATION q. 1 oL\ 2025
_ ™ v.i'?? Verified at Delhi on this ..... day of ...... 2025, that the

¥ o
NS contents of the above affidavit are true and correct to the best of

my knowledge and nothing therein have been concealed therefrom.
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\\

= REGIONAL OFFICE
@ UTTARAKHAND POLLUTION CONTROL BOARD G288

Irrigation Design Bullding Campus, Roorkee-247667 (Distt- Haridwar)

UKPCB/ROR/Con/S-194/2024/ 295 Date:2 7.05.2024
Registered Post
To, ‘
; M/s Shiv Brick Supply
Vill-Tikola Kalan,

Pargana, Manglour,
Roorkee, Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (F resthenewaUReapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6" of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016 notified under “Environment (Protection) Act, 1986” as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CAF ID - 5335 Application ID-163631
CCA (Renewal)

Date-24.10,2019

CCA is hereby granted to M/s Shiv Brick Supply located at Vill-Tikola Kalan, Pargana,
Manglour, Roorkee, Distt- Haridwar. subject to the provisions of the Water Act, Air Act and
HW Rules and the orders that may be made further and subject to following terms and conditions -

. This CCA is granted for a period up to 31.03.2027 and valid for manufacturing of following
< products with Capital Investment/Net Assets Values Rs 24.21 Lacs.

S. Last CCA Quantity CCA Renewal
‘No. Product Quantity Product Quantity
(Per Day) (Per Day)
1 Bricks 25,000 Nos Bricks 25,000 Nos

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

Last CCA or CTE CCA Renewal |
Trade Effluent Nil Nil
Sewage 1.0 1.0

(i) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

' standards :
S. Stack Stack Type of Fuel Emission Emission
No | attached height Fuel Quantity Control standards
with (Mt) KLD/MTD Equipment not to exceed
Brick Klin 30 Coal & Induced draft with | 250 mg/NM®

s ety oo
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4 Conditions under HW Rules:-

| S.No.

() The Occupler of M/s Shiv Brick Supply is hereby grated an authorization to  operate a
facility for collection and storage of Hazardous wastes. | 5

(W) The authorization is granted to operate a facility for generation, collection and storage o
hazardous wastes within factory premises for following category of wastes,

(WD) The authorization shall be in force for a period up to 31.03.2027 b

(iv) The authorization is subject to the conditions stated below and the cond:}nons as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

Category Quantity of Waste for which Mode of
(Schedule-1 & Schedule-I1) | authorization is being issued (MTA) Disposal

i

Terms and conditions of authorization:

- ¥

(1) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(11) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(¥) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
Compulsory documents to be submitted by the Industry/Unit:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area

6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

T Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

8. Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.

Specific Conditions:

. In case Unit is using ground water than unit has to obtain NOC

from central Ground water Authority for
sbstraction of ground water for which unit may refer web site hup://

- The applicant shall provide ports in the chimney/stack and facilities

CgWa-no¢C -gov.in

such as ladder, platform etc. as per
Whmnhndn;tbomcmiuiomwthomlhllhmn

the Board's staff. The chimney/stack attached to various sources of

for inspection and use at all times by

emission shall be designated by numbers
-a-s-:.s-zm.mmmmmpmeadhpum»mnm

. The industry shall
- meﬁmm

identification.
mmm'ofmwlmmmuwmﬁoum

industry have 10 be disposed in manner so that contamination of surface water

¥
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ith the
¢ 50 as to comply wil
S The industry shall take adequate measures to control of noise from its own sourc

standards as may be applicable.

¢ : jes as suggested by the
6. The applicant shall develop three rows of green belt on the premises with gy s

Central Pollution Control Board.
the competent
The industry shall ensure all safety measures and shall undertake perfodical assessment by -
authonity.
. /il nded and
8. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as ame

M fices
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Of
regularly. '

)

" Ay IE 16
9. Unit shall ensure to comply the notification of state Government vide No. 1822/VII-A 1/2021/80-8/

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021,

10. Unit Shsll ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986.

11. The Consent is Valid under the Final decision of Hon’ble High Court & Hon’ble NGT in matter of OA
No. 78372022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.

12.Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months,

13.All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilns operations.

14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

I5. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board’s
offices, within two month. :

16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made

thereunder.

General Conditions:

. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL

/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP’S/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all other

concemned offices. In case of failure of pollution control equipment, the production process connected to it

shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

9.

10.1n case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it

shall be imperative 10 stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority,

11. The q.:pl'mm shall reapply before the 30 days of expi
capacity/manufacturing process/capacity enhasg#fa
Cmission point.

Of CCA or any change in production types/ production
PRgr any change in efMuent discharge point or

174
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12, The Board reserves the right to :evoke!addimodify any stipulated condition issued along with CCA, as mat e
ort the hazardous waste without

neCeskary |
11, The person authorized shall not rent tend, sell, transfer or otherwise transp
ghtaining priof pcrmlssion of the Board. A | | A

s working condition a3 mentioned in the application by the

ge in personnc\. equipment 2
petson authorized shall constitute & breach of his authorization. s
1% 1t is the duty of the authorized person 10 take prior permission of the Boa rfl to close down the facility.
16, The suthorization is valid for temporary storage of Hazardous Waste within A o
17 The authorized agency shall ensure that on-line data with regard to quantty and “{“U"E_Of hazardous chemicals
heing used in the plant as well as air emission and waste generated within premises 15 displayed on Display
Bonrd of size 6x4 feet out side the main factory gate within premises.
|& 1t is duty of the authorized person to take priof permission of this B
{reatment, storage and disposal of hazardous waste.
19, The applicant shall maintain record of hazardous waste in Form-3 and shall submi
or belore the 30 day of June following to the financial year 10 which that return relates.
20, In case of any accident, complete details shall be submitted to this Board as required under
21 In no case any hazardous waste shall be disposed off on {and, in any drain, of into any wate
must also be safely collected and stored.
71 Before the hazardous waste is stored or dumped in the facility, appli
chemical analysis of fazardous waste sample and report to the Board.
3. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.
24, The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’
be displayed at appropriate position both in Hindi and English.
74, The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floot under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

Processors.
26.1n case of any transportation of hazard

whbmitted to the Board.
St

Regional Officer
Date: 05.2024

{4 Any unauthorized chan

oard to close and cleanup the facility for

t annual return in Form-4 on

H.W. Rules.
r stream. All spillage

cant must conduct 2 detailed physical and

and ‘Hazardous’ shall

ous waste, the details in Form-10 of the Hazardous Rules shall be

Letter No. :UKPCBIRORIConIS-] 94/2024/
Copy 10 Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind

information. /

Regional Officer



sonal singh
Typewriter
13


14
ANNEXURE-P5 143 .

.
T
O ke s — PR
-
“—-\.—_i'u’ —
———

-3 ¥ '

2T RS Trm S g Mo stz
AT T 5T Yid=a s § i Do

TG A8 o7 P et ¢ et amfry F55 Yaar =tz

Tk | 5?‘ 5= g=r i o LA . i, Y ey i
I ST al 5 Ay Teatal paf G171 WMaly  axfta =5
s f?'f\]? \' ?‘{E’H 5’ | & 3

. r"'.r % =2 ks
K tle s ST ik qsun Y ggp-

TR G (TaTer K sgo Ay a5 8 g g ga RCE =9
SR T A W E T TTRT Taul aa; 2 ¥q:

% EE DN i Ve ognnd o g VI aF R wata &

/

i

q: ,: g ﬁ;} ‘“ﬁg

froy gm® alrsrdy
Paal o AR wa
21T


Free Hand

FreeText
ANNEXURE-P5

sonal singh
Typewriter
14


, TYPED COPY m mﬂ- I fi ? ; 4

ek RER |
TS WE-451 /98 fa=iep— 15—10—98

arsafed gHToT 9A

it Rt s & fr et Rra e awr, u‘rowﬁfcrw
gﬁmmﬁa@maﬁﬂﬂmﬁ Rrar—sReR @1
e weer o 5 am-Raver &, T HTER, dEdid—we !,

ﬁ\wugﬁmﬁﬁqagngqqzezﬁqgaaqﬁaﬂﬁ 1000 HIC?

Hw,afé‘iwﬁsoouﬂawmmwﬁaﬁﬁﬁ%mg&*

W@Mﬁﬁﬁﬁﬂﬁmwﬁlaﬁ:ﬁéﬂﬁﬁ?ﬁﬁﬁ
e wed Y 3¢ ¥eel T B SR BT I E |

‘030
GHS HHR
R e sy
ERER |


FreeText
TYPED COPY

sonal singh
Typewriter
15


o b St .

e S S _145 | S g

ANNEXURE-P6

DlStl ict Level B

’ )
(& o
V.~ Reg

B s

nvironment Impact Assessment Authority, Saharan pur, U.P,

i
<

To, -8

Mr. Arvind Kumar

M/s Shiv Brick Supply Vill Tikola KdIdIl
Add- Vlllag&- Jhabreda,

District- Handwar (Uttarakhand)

i

Ref No.. 203, ., /Sab/DEAGle o MBrick Dated 7./13/2018

Sub: EnVi1‘011rf1’1.enﬁ§l=z(31.earance-fo’r-Bni‘ck earth- mining Gata Nos. 242M, 215, 238, 242M,
314 Village- Ransura, Tehsil — Deoband, District- Saharanpur, (U.P)

Dear Sir,

Please refer to your applicatiori dated 01,05.2018 addressed to the chaflrm’*
DEIAA, Saharanpur, U.P. on the subject as above. The matter was considered by the
" District Level Expert Appraisal Committee Saharanpur .

The committee noted that an application dated 10.05.2018 was made by the project
proponent for environmental clearance of Brick earth mining Gata Nos. 242M, 315, 238,
242M, 314 Village- Ransura, Tehsil — Deoband, District- Saharanpur, (17.P) (Leased area
3.559 Ha), M/s Shiv Brick Supply.

As presentation was made by the project pioponent Nr. Arvind Kumar M/s Mr.
Arvind Kumar alongswith théir consultant before DEAC. The proponent, through the
- documents submitted and ihe presentaiion made during meeting has infermed to the
DEAC that:-

The Environmental Clearance is sought-for Brick earth Gata Nos. 242M, 315, 238,
242M, 314 Village- Ransura, Tehsil - Deoband District- Saharanpur, (U.P).

As per Form- 1M & documents submltted 6726.4 cum soil excavation per year is proposed
form the area-3.559 ha, Gata wise .exc_,avatmn details are proposed as follows:

Village | Ransura I f‘
. Tehsil - 5 Deoband | Coordinates:- .
GataNo. &t 242M, 315, 238, 242M, 314 | ‘ I
Size Of Mining Le se(Hectare) 3.559 ha 30° 8'39.41” N |
Capacity OfMl igilease (TPA) 9417.11 77°44°32.15”E
Expected Cos@f The Project 24 Lakh

Period OfMining Lease |8 Years

Max. Dépth'o Mxmng 12m o
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2.
. 4
4.
5. An
6. The project P sal falls gory 1@
141 (BE) dated the 15.01.2016 and EIA D L_ tien, 2 Nel Fa
- Based on the recommwdatlons of the sttnCLstel Expert Appralsﬂl _'_‘,_‘, ere That
District Level Environment essment Authority ‘decided t0 grant the Eﬂwtonmental
Clearance 0 the project proposal subject to the effective :mplemcntanon of the followins
general : and specific conditions: e
: "‘;, g of prick earth according: 10 approved

A. General condition ;
1. The project proponent will,do men,lﬂlggm
no 2003 dated 01;11.2018. :
> X Egvimnmﬂnml clearance dqes “pot create Of verify
sfté’-acﬁvitv
all bc undertakcn only a.fter ermission X%
and written agreement with land-owner from
: prf-'posefL |
scope of workmg shall be madc"ﬁftliout approva

tective respiratory device
ety and healt!

with pro
d information on safe

s stipulated are I
nal environment:

of Authority. .

5, - Personnel working in dusty & shﬂ.ll pe provided
and they shall also be 1mparted adequate training an
clearance if condition

the nght to revoke the
be. entitled t0 impose additio

implcmmM The auth
ify the existing ones, if necgssary.
i roject prgposed from those submitted !
activity at the project sit
e/ fabnc.gted data and failure to comp
\\@l of this clearan

y rcsult in with

this Authority Environmcn!ﬂl
spbmi mission of fals
(Protecnon)qgt..l 086.

with any of the conditions menti tioned above ma
under the p;o\dswﬂ’ of Environment

and attract action
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B. Specific C(mdition-

1. The mining will be
- 3 ‘ . - cast t:' <
2. This environment ¢ and carried out manually.

earance shal : !
proponent for the D o lbe subject to valid lease in favour of project

, roposed mining propo ;

have a valid lease. This emnmnmelftal I:(’:1 sals. In case, the project proponent does not

void _ earance shall automatically become null and
3. The environm - Rirals s ;
4. Top soil shom(:lnltg:’lad 5 Wlllbe cgit?mus with the mining lease period.
5. Excavated soil Shoulcf=q b:a Wi l‘l‘?ser?d and should be used for landscaping.

level. prOpe‘rI‘y stered In a manner not to increase surrounding SPM
6. Water Sprihkler sﬁO\lld b n . iy

¢ -exercised during excavation and s -

S'IPPTESSion of fugitjve dust. el : & n storage of soil for

G A

‘fx;avated area should be propérly "iieclaimed and ensured that no open bore hole is
e 1

8. Safety measures for the people working at the site shall be duly taken care of as per
law. ' 3 '

9. The excavation work shall be done in day time only.

10. Green belt shall be developed arpuﬁd the mining site and around the haul road to
mitigate noise and air pollution

11. Precautionary measures during soil excavation for conservation and protection of rare
and endangered flora ar fauna found in the study-area. -

5 Nioiee Tevelishall be maintained s per Standar § for both day and night.

13'I'h routem , for soil 'tréhs;iértatioh“'ffom excavation’ plots to works site should be
firmed up necessary permis:ion s 11'be sought from district ad n?i.nistration.

14. Vehicles hired for soil transportation should be in goo'd condl.tlon and §hoxzid_ rwc
poliution check certificate and should conform to applicable air and noise emission

F = 11O L . L

Appr .h road will be maintained periogically. |
112 Perso‘::cl exposure monitoring for respirable mineral dust shall be carried out for the
. workers and rc;:ords maintained including health records of the workers. Awareness
1 4 of miini .iv health and precautionary measures
rs on impact of mining on their hea ' nar. e
Plirl:)gmm (f;', : ::;:::eal protocgva: equipments etc. shall be carried out pf:nodlcale. First
de= f:sc:liticf and adequate spnitary facility in the form of temporary toilets septic tamk.d
17 z)lid waste material vizgutkha rappers. Plastic bags, glasses ot;. to be g;ziiitw
. i stored in bi d managed as per sO
' j Y | be separately gtored in bins an
during project ac,ﬁﬁty wil
i management rules. e S
18, Project proponent should maintain dml;'z rcg:ste;si;or
soil clayéa;&';) manpower& (€) trallspomtl.on purpose.

information of (&) collection 0%
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fy taken oare of A8 per

vy .
% Safety modsures for the poople working ! the site shall bo du

law.
excavation work shall be done I day time only.
and around the haul road to

9. The
10 Green belt shall be developed arouhd the mining site

mitigate noise and alr pollution
oavation for conwervation and prolection of rare

: Hrea,
thihod ns afdld for bisth day and night.
al m excavation plots to works site should be

13 The route map for soll transportation
| fon ¢ 111 be sought [rom district administration
| condition and showd have

(4. Vehicles hired for soll transportation should be In GO
pollution cheek certificate and should conform 10 applicable alr and noise srmisaion

sanders.

15, Approach rond will be maintained periodically.

16. Personnel ﬂh monlitoring for respirable mineral dust shall be carried out for the
workers and M‘-W'Jnoludlnn hoalth records of the workers. AWArenass
program for workers on mpact of wining on thelr health and precautic

r:;‘";:.l’ﬂ.r | equipments et shall be enrried out periodically. First
! fucility in the form of temporary toilets septic tank

17, )
W *";:ﬂ'""“‘w “  Plastic bags, glasses ote. to be generated
“_ pro wlivAty be separately stored in bina and managed as per solid waste

ol daily register for information of (n) collection of

MY NGRS
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e

"Can restrict quanuty of soil excavation and/or other

Illﬁ'llstmt:tlmcThe mjmmpl?sed ﬁ:r T in accordance to prevalent mining rules.
L Rrwa ponent is dlreotedtocnsmthattheproposedszteshouldnotbea
y buffer zone or nm-development zone as required/prescribed/identified under
law. In case of violation this permission shall automatically deem to be cancelled. Also, in
the event of any dispute on omshlp or land use of the proposed site, this pcmnss;on

shall automatically deem to be cancelled.
The DEIAA /MOEF reserve the right to revoke the Environmental Clearance, if

condition stipulated are not implemented to the satisfaction of DEIA A/MoEF. DEIAA
may impose additional environmental condition or modify the existing ones, if necessary.
Necessary statutory clearance approvals should be obtained and submitted before start of

any mining activity.
enforced among others under the provlmons .of. - Water

‘I‘hc snplﬂated would be®
i Contrc ofPolluhon) Qct, 1974 thevAir (prevenition and Control of
1986, the Public Liability (Insure)

amendments and rules made

Jeripk '-*‘3"-" the Environment 9protection) Act,

and EIA Notification, 2006 including the
further necessary action in the matter as per provision of
1 amended and Gazetie

(E) dated 14.09.2006, 2
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ANNEXURE-P7 __
Uttarakhand |'nll|||’u5 Emm ol Board

YL
A\ L7 4 Irrigation Desipn Building Campus
UKPCR I'IlH'lrlil‘{'. IMistrict "Hriflﬂ oy
Lomall: torneppeh2fld gmaileom
Pyate: 20602

Letter Ref, No: UKPCR/RORCon/S- 19420258/ 32
SPPLED POSI

To,
M/S Shiv Rrick Supphy
Vill, - Tikola Kala

Pargana Manglour, Tehsil Roorkee
District Haridwar (Uttarakhand)

Sub.: Revocation of Consolidated Consent to Operate and At
ta ax the CCA (Consolidated Consent & aunthorization) (Re :
“Water (Prevention & Control of Pollution) Act, 19747 and under Section-21 of the
{Prevention & Control of Pollution) Act, 1981 and Autharization under “Rule-6( 1)
“Hazardous and Other Wastes (Management and ranshoundary Movement) Rules
notified under “Environment (Protection) Act, 1986 as applicable (10 be referred here
reﬂpccliwly} reg.

Water Act. Air Act and Hazardous & Other Wastes Rules, : e
CAF 1D - 5335 Application 1D [GRLAY

CCA (Renewal)

nt & Authorization (CCA) renewal order 1ssued
hsil Roorkee, District Haridwar (701

ithorisation hereinafter roforrer
newal) under Section 15 of th

LW
of The
b AN

v 'S Shi

Kindly refer to the Consolidated Conse
Brick Supply, Vill. Tikola Kala, Pargana Manglour, Te _
referred as “Brick Kiln™ by this office vide letter ref. no. UKPCB/ROR/Con/S-194202

27 05.2024. In continuation of above, following information was sought from the Occupier
Brick Kiln vide this office letter ref. no. UKPCB/ROR/Con-S- 194/2025/576 dated 12.06.20

| Permission from the Zila Panchayat, Haridwar for operation of brick kiln.
Cenificate of District Horticulture Officer, Haridwar regarding distance from brics

58
orchard.
Permission of uses of ground water for brick making from the Central Ground Water
(CGWA).

4. Arrangement for dust control and development of greenbelt in the premise of brick Kiln

The Occupier of Brick Kiln has submitted his reply vide letter dated 13.06.2025 and intormicd tha

said brick kiln has been closed and presently operation of brick kiln is not being done. The oo
of Brick Kiln has not submitted the information sought by this office vide letter dated 12.06 202>

-
J.

Now therefore. in view of above and in exercise of powers conferred under section 27 of the W ater
(Prevention and Control of Pollution) Act, 1974, section 21(4) of the Air (Prevention and Control of
Pollution) Act, 1981 and rule 6(4) of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 notified under “Environment (Protection) Act, 19s

applicable. the Consolidated Consent & authorization (CCA) renewal order issued to the brick \iln
by this office vide letter ref. no. UKPCB/ROR/Con/S-194/2024/295 dated 27.05.2024 15 horhy

revoked. ;

T:ht occupier of the brick Kiln is hereby directed not to operate said brick Kiln without poio
Consolidated Consent & authorization (CCA) of the State Pollution Control Board.

‘U)"g"@ 0

Kt
(Dr. Rajendra Singh)
Regional Officor

ﬂ-
%&Cépy to: Mlemher Secretary, Uttarakhand Pollution Control Board, Dehradun tor Kind ingortio
o> /i, please, b o Dt M R R e Gt i g, e
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